
\ 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

(Office of the Registrar General at Srinagar) 

******** 

NOTIFICATION 

No.;L.s-J .1 of 2026/RG Dated: O,S-:10.2026 

Whereas, Section 2(2) of the Union Territory of Ladakh (Sitting of 
Bench of the High Court of Jammu & Kashmir and Ladakh in Ladakh) 
Regulation, 2026 (No. 10 of 2026) provides that the Judges and Division 
Courts of the High Court of Jammu & Kashmir and Ladakh may sit at such 
place in the Union Territory of Ladakh as the Chief Justice may appoint, with 
the approval of the Lieutenant Governor of Ladakh; 

Whereas, vide communication No. Secy/L&J/UTL/2026/4589-92 
dated 22 .09.2026, Consultant, Department of Law and Justice, UT of Ladakh 
has conveyed the approval of the Hon'ble Lieutenant Governor, Union 
Territory of Ladakh regarding appointment of Leh as the place for holding 
sittings of the High Court in the Union Territory of Ladakh; 

Now, therefore, in exercise of the powers conferred by Section 2(2) 
of the aforesaid Regulation, Hon'ble the Chief Justice is pleased to appoint 
Leh as the place in the Union Territory of Ladakh where the Judges and 
Division Courts of the High Court of Jammu and Kashmir and Ladakh may sit 
for hearing and disposal of such cases and matters as may be assigned or 
directed from time to time. 

This shall come into force with immediate effect. 

By Order. 

No: 469~8-Cflf- /RG/GS 
Copy to the: 

(~y~tt~~ 
Registrar General 
Dated: o .).10.2026 

1. Joint Secretary to Government of India, Ministry of Law & Justice (Department of 
Justice), New Delhi. 

2. Secretary General, Supreme Court of India, New Delhi. 
3. Principal Secretary to Hon'ble the Chief Justice, High Court of Jammu & Kashmir and 

Ladakh, Jammu/Srinagar . 
.. .. .. .. for information . 

4. Principal Secreta ry to Hon'ble Lieutenant Governor, Union Territory of Jammu & 
Kashmir; 

5. Secretary to Hon'ble Mr./Mrs. Justice ---:--:--:--:--:----:---- -­
.. .... for information of their Lordsh ips. 

6. Secretary to Hon'ble Lieutenant Governor, Union Territory of Ladakh . 
7. Commissioner/Secretary to Government, Department of Law, Justice and 

Parliamentary Affairs, UT of Jammu & Kashmir. 
B. Secretary, Department of Law & Justice, UT of Ladakh. 
9. Registrar Genera l, High Court of 

10. Director, J&K Judicial Academy, S-ri-n-ag- a-r.----------
11. Member Secretary, J&K Legal Services Authority. 
12. Registrar Vigilance, High Court of Jammu & Kashmir and Ladakh . 
13. Registrar Judicial , High Court of J&K and Ladakh, Jammu/Srinagar. 
14. Registrar Rules, High Court of Jammu & Kashmir and Ladakh. 
15. Reg istrar Inspection, High Court of Jammu & Kashmir and Ladakh . 



16. Reg istrar Computers/IT, H1gh Court of Jammu & Ka';hmir and Ladakh . 

17. 
18 
19 . 
20 

Member Secretary, Ladakh Legal crv1 cs /\ tllhon l y, I ch . 
Central Project Coordinator (CPC), e -Courls, H1gl1 Court of J&K and Ladakh . 
Jo111 t Regist rar<; (JudiCial/ Protocol), Jammu/Snnagar. 
OSD to Ch1ef Secretary, Ul of Ladakh. 

1 . lncharge N! , High oun of J&.K and 1 adakh, for upload1ng the Notification on the 
off1 c1al w bsl t (' or the H1gh Colli t . 

22 
23 . 

24 . 

l ncharg _ L1brary, H1gh Cou1L of J&K and Ladakl1 , Jarnmu/Srinagar. 
Manager, Government P1·ess, Jamrnu/Srinagar, for publication in the nex t ISSue o f the 
Gov rnment Ga7ett e. 
Off1 ce Fi le. 



{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }

